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Larned Advocate; Shri M.P.Dixjt, on behalf 

of Shri Sudama Pandey, submits that the case may be 

listed on another date due to personal difficulties 

of Shri Pandey. List the case on 30.10.96 for 

admjssjo 

/ 	
( D. Pur]cayastha ) SKS 	

- 	 Xmber (J) 

2./.30,10.9. 	Shri Sudarna Pandey, the counsel ?cir the applicant. 

Heard. Admit. Issue noticesto 	rasp  

to rile written statement within fpur weeks,. Rejoinder, " 

if any, nay be riled withuin two weeks thereafter. 

List it on 13.12.96 bef'ore the Reojstrar for completion 

IV714V  of pleading. Requisit 	to be riled )bD 

	

	 ithin one week. _ 

/CBS/ 	 (V.r. Mehrotra) 

Vice-cha ir ma n 
3./ 24.12.96. 	None for the parties. Recuisites was filed on 

,j 	behalf of the applicant. ut notices could not oe issued 
requisites of 

due to late submission of/notices. •The of fic to issue 
' 	 hotices, to the respondents. List on 6.2.97 for W/S. 

(M.L. Paswan) 
Registrar I/C. 



	

6.2.1997 	: 	 Shri S.N.Choudiiary, proxy counsel for 

Mr. Sudma PandeyL)presentNone  the 	cant is 

respondents. NotIces were issued to  the respondents. on 

31.12.1996. but SRs are still awaited. Put up on 

5.3. 1997 for SR and 

(S,P.S,jnha .) 
MPS. . 	 .. 	. 	 Dy.Registrarl/c . 	

. . 
j 

5/5 31 S, 97 	 The learned counseif or the applicant 

Shrj Sudama Pandey is present. None for the 

respondents. W/s has not yet been filed.: Put 

on 15. 4. 1997 for filing W/s. 

( S.P.sinha ) 
Dy.Registrar I/c 

	

6/15.4.1997 	. None for the parties, No W/s- has  yet been 

filed. Put up on 14. 5. 199\7 for Lii g W/s
por 

 

( SSinha 
MPS. 	 . : 	 Dy.Registrcr I/c 

7/14.5.1997 	. 	None for the parties. No W/s has yet • 

been filed. Put up on 1.7. 1997 for f i g W/ 

as a last chance. 	
S 	 • 

S.pinha ) 	: 
Dy. Registrar I'/c 



. A. -$11/9 6 

8/1.7.lg9• 

ripS. 

09/24.07.97 

H H;L 

None for the parties. No W/s has yetbeen 

filed though sufficient time was given therefore. In 

the circumstances let this application be listed before 

€he Hon')yle Bench for direction on 24.7,1997 

S.P.Sinha 
Dy.Registrar I/ 

None for the, parties 

/s iot filed so far. Your weeks fuither time 
is &l1oea for the same. Rejo1rrer may bef ilea within 
two weeks thereafter. 

List fot direction on 08 1O9ri 997 

OC'V N.Mehrotr( 
V ice.-cha irm< 

HL. : 
10/08.09.97 	Shri S.Panctey, counsel for 'the applicant. 

1 	 W/s has not been filed so far. Four weeks  
further time is allowed for the same. Rejoincier may be 
fj)eci within two , weeks" therefter. 

List for direction on 12.111997•  

I. - (R.K.a) 	 V.N.Mehrora) 
M,r (A) 	 vice-chairman 

12.11.97. 

P 10  
° 3L' -'•'- 	h Il: 

/ces/ 

w/s not filed so far. Four weeks further time is 

allowed for the same. Rejoinder may be filed within 

two weeks thereafter. List it 'on 22.1.98or direction, 

(V.N. Ilehrotra) 

Uice-chi'ithan4 

12/22.01.98 	Since Bendi is not available today, case is 
adjourned to 19,03.198 for Qirectjon.. 

(V. (.Srjvastava) 
S1<j 	

* 	 y; egistrar 

- 	 _/ 



4 

	

13/19.Oi.98 	None for the applicant. 

H List on 17,04,1998 for direction. 

H 
(L..K.Prasd) 

SXJ 	 Member(A) 

14 

h 17.4.98 
H 

H, 	CM 	 None for the respondents. Four weeks' further 

.time is allowed for filing written statement. It apars 

that sufficient time has airdady been given. List on 

17.7.98 for bearing. 

H 
I 	 / 

(G.Narasimham) 	 (L.R .KPrasad) 

Member ( 	
Member 

15/7.7.1998 	 List on 23. 9.1998 for hearang. 

L.R.E,Prasad ) 	 ( V.N.Mehrotra ) M6 	 Member (A) 	 VjceChajrman 

	

16/23.09.98 	List 

(OR, K. pasad) 	 (V.N.Mehrotra) 
SKJ 	 Merrer(J) 	 Vice-Chairman 

17)117.12,1998 	List it on 24.3.1999 for hearing. 

w \ 
gq 	 ( Laks an 3h ) 	 ( L .R. K, Prasad 

M. 	 ...Member (J) 	 Member (A) 
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18/ 24.3.99. 

On personal f ground of the learned counsel for 
the applicant, let it be adjourned to be listed on 

14.4.99 for hearing. 

/CBS/ 	 (5. NAR''AN) 
VICE—c HAIRNAN 

	

ii./ 15.4.99. 	List it on 2.699 for hearing as prayed for. 

cBs/ 	 (LMKSHIIAN JHA) 	 . (L.TrRsRO) 
FIE'IIBER () 	 IIEMBER (A) 

12/28. 6.1 )99 	None for the patie&. 

List it for hearing on 4.8.1999.  

( LakSan Jha e' 

	

N6. 	 Member (J) 

	

13/4.8.9 	None for the parties. 

List it for hearing on 8.9.99 

	

AKJ • 	(Li. Jn) 	 (L.R.K.PRASAD) 
MEMBER(J) 	 MEMBER(A) 

	

14/8.9.1999 	 List it for hearing on 29.101999 

H 
( LakAhmaV'a .) 	 ( L.R.KJ'fSad 

	

MP • 	 r'ember (-J) 	• 	 Mebar (A) 

	

- 	 __ 
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List it 	hearing on 17.12.1999 , 

7 jr 
(L,R.K.PRA5WY'  

MEM3ER(J) 	 MEM8ER(A). 

/ 

AKJ 

 

6 

17.12.99 

CM 

7/11.2.2000 

r 
T46. 

8/04 • 04 • 2000 

SKI 

List for hearing on 11.2.2000. 

/ 
\JV 

(L.Jha) 	 *.R.K.Prasad) 
Member (J) 	

Member (A) 

For want of time, list it for hearing 
on 4. .2000. 

( L. Firnin ilana ) 	 ( S. Narayan ) 
Member (A) 	 Vice-Chairman 

For want of time, the hearing is adjourned to 

11.05.2000. 

(s.NarElyan)/V.C. 

9/11.5.2000 	 As D.B. of Court No.I is sitting at 

anchi, list it for hearing on 12.7.20O0. 

S(S 	(L. Hmingliana)/M(A) 	(Isakshmari Jha)/M(J) 

10/12.7.2000 	Shri MP.Dixit, proxy Counsel for 

Shri S.. pandey, counsel for the applicnt. 

Shri P.K.Verma, counsel for respondents 

List it for hearing on 

23.8.2000.j 	I) 

$KS 	 ( L. Hmin iana)/M(A) 	( L. Jha)/M(J) 



A 51V96  

11 

24.8.2000 
For want of - time, 

. . 	hearing on 16.10.2000. 

(L.Hmigliana). 

M(A) 

list it for. 

P114* 

 

(LrTh 

M) 

12/16.10.2000 : For want of time, the hearing is adjourned to 

21.11.2000. 

skj 	(L.R.,xPrasad)/M(A) . 	 (5-Nara1an)/V.C. 

13/21.11.2000 : For want of 1)2. the hearing is adjourned to 
20.12..2000. 	. 	 . 

ski 	 .. 	. 	(L. a. 

14/20.12.2000 For want of time, the hearing is adjourned to 
27, 02 .2 001, 

skj 	 . . 	(aya. 

15./ 27.2.2001. 	. 	. 	. 

For want of time, haring is adjourned toT 
12.4.2001. 

_Th 	•• CBS, 	(L.R.K. PRIsRa)-/1I) 	. 	 (s. NPRAYAN)/tJ.c. 

16/12,04,2001 : For want of time, the hearing is adjourned 

skj 	(L.R.K.masad)/ A) 	. ' (S.Narayan)/v.c. 



17/2.7.2001 	For want of D.B., list it for hearing; 

on 16.7.2001. 

M18• 	 :. 	 r(L.Hmingliana  )/M(A) 

ie/1.5.7.O1 	For want of D.E., hear ng is adjour*ed to 

4, 	

10.09.2001. 

Hi1It3TIAk )/M (A) 

/ 	 •• 	 I• 

18/10.9.2001 	For Want of time; list it for hearinci on 

22.10.2001. 

( L. Hmingliana )/M(A)( Lakshmri Jha /M(j 

L 

With consent of the paies, list it 

on 1042.2001 for hariflg.. 

( 	 • 	
M() 

J)  

	

\1 	 L 



M3. 

/CBS/ 

QA. 51 1/1996 

hri J,asad for shri .Pndey, counsel for 

the applicant prays for tin. A1iod.4  LiSt it for 

<iear ing on 8. 2, 2002, 

rIW 
L,Hmj ghana )/M(A) 	 ( L.Ja )/N(J) 

21.f 8.2.2002.Ths learned counsel for the respondents 

has received V•akalatnama only t.oday. He  has, therefore, 

prayed for short adjournment. Be li&tad on 27.2.2002 for 

hearing. 

kP 
(SHY AIA OG A /1(3) 	 (SARtIJESHWAR JHA)/f1(A) 

On the request made by the counsel fr the 
respondents, list it on 20.3.2002 fQr hearing, 

(Shyama Dogra) 
Mff) 	

M(A) 

23./ 20.3.2002. As D.B. is not available. today, list it 

on 12.4.2002 for hearing. 

L.R.K. 

24./ 12.4.2002. The proxy counsel for ShriS. Pandey, 

the id. counsel for the applicant prays for short 

adjournment on the grounds that Shri Pandey is unwell. 

List it on.  13.5.2002 for hearing. 

(sHV (J) 	 (L.R 	 /MI  
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/CI3S/ 

- 	 the proxy 	- 
H1 25,.! 1.3.5.2002. Shri J.Prasad,,/counsel for Shri S. Pandey 

states that Shri Pandey is in some personal difficulty and 

is away to his native home. As this case rlat'es to 1996, 

list it on 29.5.2002 for hearing. 

(SHYRM 	OGRA)/11(J) 	 (L.R.K. PRcsD)/M(R) 

26.'/ 29.5.2002. Shri .N. Sinha, the proxy counsel on beha? 

of Shri S.  .P.andey statesthat Shri Panday has not been abl 

to come today due to some personal difficuity.•He prays for 

adjournment of the case. Let it be li&ted on 17.7.2002 for 

hearing and mA disposal of the case as it relates to 

1996. 

(SHY R11 DOG A)/1(J) 	 (1ffK. PRAS.AD )/11(A) 

List it on 30.7.2002 for hearing, 

hYamaDor ) 	(_.' 


